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D Purkaysstha, J.", |
| Heard beth the ceunselj, The applicant has challenged
the validity of the charge sheet dated 28,2,96 Ahnexure 4/1 te the
>applicat10n stating inter alia that the said charge sheet is base less
and not based on carrect facts. It is also stated by the 1d, mumsel

for the gpplicant that the said chargs sheet yas issued with malafide
intention to harrass the applicant. Mr.S .Choudhury, ld.counsel for

the respondents rgised objection stating inter alia that the applicant
based his claim of Fxxing his date of birth on the Forged documents,

2. We have heard the 1d. counsel fer bath the parties.
Neu the lay is well settled by the Apex Ceurf in Transpert Comissioner
Madrgs ~ys= AR adhakrishna Meerthy in 1995 Supreme Court Cases (L4S)313,
The Hen'ble supreme Court has held that the truth ard cerrectness of
the charges was not a matter Por the Tribunal to go inte, On the face
of the findings ye are of the view that we sheuldlnmf interfere yith
the'proceadings at this stage. The applicant can raise his gr isvance-
befere the authority if he thinks Pit end preper. The applicant can

mak e represen/26129 to the authorities te cQ::Tg:€%;is‘subsiéténce
allouance and the respondents may expediate the matter, Accordingly the
BA is disposed of awarding ne cnsts. * T
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